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2- Having considered the matter, we direct the res"^
dents to consider the case of the applicants for absorpation

the Delhi Police on the basis of the communication
dated 11.7.1990 from DCP/HQ(I), Delhi to DCP/6th Bn.
MP, a true copy of which has been filed as Annenure
A-2 provided:-

a) Constables who are non-matric and are also
similarly situated as the applicants, have been
considered and absorbed in Delhi Police; and
the parent department of the applicants gives
a 'no objection certificate'.

b)

4. With these observations this Application is disposed
finally. No costs.
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